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It may be favourable to Tamil Nadu. It may 
be favourable to Karnataka. I do not know 
to whom it is going to be favourable. 
Therefore, I do not understand why hon. 
Members from Karnataka should get agitated. 
We only want justice to be done in regard to 
this matter. I think it is a wise decision on 
the part of the hon. Prime Minister that the 
court should decide. 

THE VICE-CHAIRMAN (DR. BAPU 
KALDATE): The House stands adjourned 
and will meet again at 2-45. 

The house then adjourned for 
lunch at forty-five minutes past one 
of the clock. 

The House reassembled after lunch at' 
forty-eight minutes past two of the clock, 
The Vice-Chairman CShri M. A. Baby) in 
the Chair. 

SPECIAL    MENTIONS-Contd. Arrest 

of a Member of Rajya Sabha 

SHRI SURESH KALMADI 
(Maharashtra): Sir, this is a very serious 
matter. You, Sir, have been a part of the 
youth movement and I am sure you would 
give me a minute or two for this. Sir, there 
was such a brutal attack on the 
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President of the Youth Congress yesterday 
that he is in the hospital with broken knees, 
legs and hands. This sort of a repression of 
the youth of the Congress, such a reign of 
terror, has never been unleashed by the 
police before. Sir, we have all taken part in 
so many demonstrations earlier, but we 
have seen that the police has never been so 
brutal. I do not know why the police has 
taken special care now to deal with the 
peaceful agitators who were protesting 
against the incident at Mahem in Haryana. I 
fully associate myself with what Shri 
Suresh Pachouri has said. This is very said, 
and I am sure the Home Minister would 
make a statement on this. 

 

SHRI KAMAL MORARKA 
(Rajasthan): Sir J totally associate myself 
with what Mr. Suresh Pachouri has said. It is 
a very serious matter. Twice before, in the 
last two years, such matters came before the 
House. Once you had also gone to the Tihar 
Jail and the police misbehaved with you, and 
you also brought it to the notice of the House. 
Now the House is in session and this is how 
our MPs are treated in Delhi by the police. 
This way the Constitution will not work. Let 
us be very clear on this. There should be no 
distinction between parties and there should 
be no dispute about it. I feel that Mr. Suresh 
Pachouri should bring a privilege motion, 
which I will support. Let this matter go to the 
Privileges Committee, let the officials who 
are responsible be dealt with severely. Let us 
make it an example so that the police all over 
the country would know their limitations and 
such things do not happen again. Apart from 
whatever action Government must   take, take 
it to 

the Privileges Committee: we will support 
you. Let us take it to the Chairman and see 
that action is taken and once and for all 
some guide]ines are set as to how the 
police are supposed to conduct themselves. 
If this is how they behave with MPs, then 
ordinary citizens will have no recourse. 
This is a serious matter. 

SHRIMATI MARGARET ALVA 
(Karnataka): We all support him... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Just one minute, please. 

SHRI P. K. KUNJACHEN (Kerala): 
Sir, I also associate myself with the 
sentiments expressed. I support the move.... 
(Interruptions).. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Please listen to me. One minute. 

SHRIMATI BIJOYA CHAKRA-
VARTY (Assam): Sir, in this country there 
is a tradition that women are greatly 
honoured. Here, apart from the question 
whether the person involved is an MLA or 
MP, the main question is that it is a woman. 
She should be given proper honour and 
should be held in proper respect. An 
honourable lady Member of this House has 
been detained in police lock-up and it is 
really very bad. We want that the guilty 
should be punished. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Now, the procedure is, we have to 
ascertain the facts from the Government. If 
what Shri Suresh Pachouri reported here in 
this House is correct, it is a very serious 
matter. So, I would request the Government 
to ascertain the facts, come to the House and 
report to the House as to what has actually 
happened. On the basis of the statement of 
the Government, the whole House can 
express its serious concern over the 
matter—there is 
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no doubt about that. Now we hav to 
ascertain the facts and, if necessary, on the 
basis of that we can have a statement from 
the Government and clarifications on that. 

 

THE MINISTER OF ENERGY WITH 
ADDITIONAL CHARGE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
ARIF MOHD. KHAN): Sir, I will 
immediately convey the observations which 
you have made and we will come back to 
the House. 

 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): A senior Cabinet Minister has 
stated that the Government will come out 
with the facts. ... (Interruptions)... 

 

THE VICE CHAIRMAN (SHRI M. A. 
BABY): Today itself..... (Interruptions).... 

SHRIMATI MARGARET ALVA: She 
should also be released because she is not 
charged with a crime of murder or 
something like that. 

SHRI JAGESH DESAI (Maharashtra): I 
want to know whether any women police 
constables were present there or not. That 
part also should come in the statement. 

SHRIMATI MARGARET ALVA: We are 
capable of fighting with men also. 

THE VICE-CHAIRMAN (SHRI . M. A. 
BABY): Just now the Government has 
provided some information on the basis of a 
wireless message that Shrimati Sushila Tiria, 
Member of Parliament, Rajya Sabha, has been 
arrested from the Dr. Rajendra Prasad Road on 
23-5-90 vide F. I. R. No. 179/90 under sections 
147, 148, 149, 353, 332, 386, 184 I. P. C. The 
Parliament Street Police has registered the case. 
The Parliament Street Police arrested her. This 
is the information. 

SHRIMATI MARGARET ALVA: She 
is still under arrest. She should be released. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): As per the information, she is 
under arrest now. I hope the Government 
will come out with more information as has 
been promised by Shri Arif Mohd. Khan. 
(Interruptions) 

SHRI   SURESH  KALMADI: 
How many sections ?   (Interruptions) 

MISS SAROJ KHAPARDE (Ma-
harashtra): She should be immediately 
released without any delay. (Interruptions) 

PROF. CHANDRESH P. THA-KUR 
(Bihar): Mr. Vice-Chairman, this is a very 
serious matter. (Interruptions) 

SHRIMATI MARGARET ALVA: 
Shrimati Sushila Tiria is a Member of this 
House, and everybody in the house knows 
that she is one person, unlike many of us, 
who is quite incapable of creating a law-
and-order situations. She was marching in a 
demonistration with others. There is no 
question of any violent activity or anything 
else. They have picked her up at Dr. 
Rajendra Prasad Road which has been 
mentioned here. It is not at all a zone—you 
know that as you have participated in many 
demonstrations which is banned as far as 
demonstrations are concerned under any 

rule which now exists. Beyond a point you 
cannot go because of the Parliament session. 
But up to 
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Dr. Rajendra Prasad Road nobody can stop 
you. She has been picked up from there. 
Why should she be detained in the Police 
Station when Parliament is in session ? That 
is the question which I am raising today. If 
she was a demonstrator, you have filed the 
case. I do not know the sections. I am a 
lawyer too. Eight or nine section have been 
mentioned under which the case has been 
registered against her. Is this the way that a 
young lady Member of this House is to be 
Charged ? Under so many sections ? 1 do not 
know what they are. (Interruptions) I would, 
therefore, request that she should be released 
immediately. You proceed according to law 
as you think fit. 

MISS   SAROJ   KHAPARDE: 
First release her. 

SHRI ARIF MOHD. KHAN: I have 
already stated that I am immediately 
conveying the observations which have been 
made by you. I will also convey the 
sentiments which are being expressed by 
the hon. Members. I will convey that 
immediately. (Interruptions) 

PROF. CHANDRESH P. THA-KUR: 
Mr. Vice-Chairman, that information you 
have given. But the Minister is still ignorant 
about what has happened. (Interruptions) 

SHRI ARIF MOHD. KHAN: I had 
already gone to the lobby. I have already 
sent a man. (Interruptions) 

I know, Sir, because in one of the cases 
\ when Mr. Vidya Charan Shukla was picked 
up, I was there at the Police Station it self. 
So, I am fully aware of it. (Interruptions) 

SHRI SURESH KALMADI: How do 
you compare Mr. Vidya Charan Shukla with 
Shrimati Tiria? (Interruptions) 

SHRI ARIF MOHD. KHAN: 
I know this very well. That is why 

I find myself in agreement with what you are 
saying. (Interruptions) 

I believe that you were holding the 
charge of Sports Ministry at that time. 
(Interruptions) 

SHRI M. M. JACOB (Kerala): Mrs. 
Margaret Alva, let me have a word. The 
Minister was equating this with similar 
instances in the past. Shrimati Sushila Tiria is 
a Member of the House. She came this morn-
ing. She was here in the morning. In between 
she went in a peaceful demonstration. Then 
she was arrested and charged under all these 
sections. This is going to be serious. She was 
asked by me to come back. 

SHRI ARIF MOHD. KHAN: In fact, 
Sir, I never equated it with anything. I have 
merely said that I have seen members who 
had not taken part in demonstrations, being 

arrested, a person sitting 3 P. M. in 
his    office   being picked 

up from there. I was myself there. 
So, I know the agony and pain when such a 
thing happens. That is why I said I find 
myself in agreement with what the hon. 
Members are saying. How can I equate? 

SHRI M. M. JACOB: The House 
generally agrees on it. What we need now is 
a prompt action on the part of the 
Government to release Kumari Sushila Tiria, 
because we know it was a peaceful 
demonstration and there is no need for evi-
dence for that. So, it has to be expedited. 
She should not be detained. Parliament is 
discussing important things and her 
participation in the discussion is also neces-
sary. (Interruptions) 

PROF. CHANDRESH P. THA-KUR: 
Since the hon. Minister is not able to make 
a statement, we should adjourn and wait for 
Miss Tiria's release. 

SHRI KAMAL MORARKA: They 
want the House to be divided on this issue. I 
am ashamed of this. 
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We support you and you want to divide the 
House?   {Interruptions) 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): One minute please. There are no 
two opinions on this matter among the 
Members of this House. I hope everybody 
will appreciate this. The Chair also associates 
with the feeling expressed and from the 
Treasury benches a very very responsible 
assurance has been given on the basis of 
which we can close this matter and proceed 
to the next item on the agenda. I hope the 
Minister will come out with a statement. 

PROF. CHANDRESH P. THA- 
KUR: The Minister's statement is 
partly justifying as if what is being 
done is a carry-over________ {Interrup 
tions) 

SARDAR JAGJIT SINGH AURORA 
(Punjab): The point I want to make is that 
we have often heard about hijacking of 
aircraft, but we seem to have hijacked the 
discussion on the Aviation Ministry for so 
many days. Can we now please go on to it ? 

SHRIMATI BIJOYA CHAK-
RAVARTY: Sir, I want to say something. It 
is not a question of this Government or that 
Government. The truth is, when I was a 
lecturer in a degree college, I was arrested 
from the college and thrown in a deep jungle. 
Elephants and tigers were there and I had to 
spend my days there without food, without 
shelter for one-and-a-half months. I am saying 
this because I was a sufferer. {Interruptions) 

SHRI   H. HANUMANTHAP-' PA 
(Karnataka): Are you justifying the action  

SHRIMATI BIJOYA CHAK-
RAVARTY: No, I just wanted to convey  

SHRI KAMAL MORARKA: Sir, he is 
trying to  provoke ? 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Please sit down. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): This won't go on record. 

Government's decision to lease out Airbus 
A-320 aircraft 

SHRI SURESH KALMADI 
(Maharashtra): I am happy that the Civil 
Aviation Minister is here when I am making 
my Special Mention. It is about some 
political game which is going on with the 
Airbus after the crash. I had stated in this 
House that the grounding of the Airbus was 
not a technical decision, not a flight-safety 
decision, but was definitely a political deci-
sion. They have gone one step further and 
the Government has decided to lease the 14 
aircraft which have been grounded, and to 
sell four aircraft which are yet to be 
received. This aircraft is being hanged before 
the verdict is given. The  court   of enquiry  
is  yet  to 

***Not recorded. 

 

SHRI ARIF MOHD. KHAN: Nobody 
is justifying. We are only sharing the pain. 
{Interruptions) 




